
F No. 1123ICIT(OSO)IE-fil ing- Electronic Verification/2013-14
Government of India
Ministry of Finance

Central Board of Direc t Taxes
Directorate of Income Tax (Systems)

Notifi cat ion No. 212015

New Delhi, 13th of July 2015

'1 d Income TaxSubject: Electronic Verification Code (EVC) for electronically f' e
Return.

. tts thatforExplanation to sub rule (3) of Rule 12 of the Income lax Rules 1962, sa e t d
the purposes of this sub-rule "electronic verification code" means a code ge~era e
for the purpose of electronicverification of the person furn ishing the return of ,"com~
as per the data structure and standards specified by Principal Director General 0
Income-tax (Systems) or Director General of Income-tax (Systems). Further, Sub­
rule (4) of Rule 12 of the Income Tax Rules 1962 states Ihatthe Principal Dorector­
General of Income-tax (Syslems) or Director-General of income-tax (Systems) shall
specify the procedures. formats and standards (or ensuring secure capture ~nd
transmission of data and shall also be responsible (or evolving and implementing
appropriate security, archival and retrieval policies in relation to furnishing the
relurns in the manners (other than the paper form) specified in column (iv) of the
Table in sub-rule (3) and the report of audit or notice in the manner specified in
proviso to sub-rule (2).

2 In exercise of the powers delegated by Ihe Cenlral Board of Direct Taxes
('Board') under Explanalion to sub rule 3 and sub-rule 4 of Rule 12 of the Income tax
Rules 1962, the Principal Director General of Income-tax (Systems) lays down the
procedures, data structure and standards for Electronic Verification Code as under: :

The Electronic Veriflcalion Code (EVC) would verify Ihe identity of the person
furnishing the return of income (hereinafter called 'Verifier) and would be generated
on the E-filing website https:/Iincometaxindiaefiling.gov.in or as otherwise indicated.
The EVe can be used by a Verifier being an Individual to verify his Income Tax
Return or Ihat of an HUF of which he is the Karta in Income Tax Return Form 1 2
2A, 3, 4 or 4S or the Income Tax Return Form filed in ITR 5 or 7 of any person i~
accordance with Seclion 140 of the Income Tax Act. The EVe generation process
may vary based on the risk-category of the Assessee (the term 'Assessee' is as
defined in Subsection (7) of Section 2 of the Income Tax Act 1961) method of
accessing the E-".'ing website or interface with third party authenticating ent ity. The
Eve would be unique for an Assessee PAN and Will not valid for any other PAN at
the time of filing of Ihe Income Tax Return. One EVe can be used to validate one
return of the Assessee "respective of the Assessment Year or return filing type
(original or rev.ised). The EVe Will be stored against the Assessee PAN along with
the olher Verification details, The EVe will be valid for 72 hours or as otherwise
specified. The Verifier can use more than one mode to obtain EVC and can g n t

. the:::z,e limes. The notification will come into effect from the date of i:s~~a e
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. .. C d its use can3 The mode and process for generabon and vahdallon of EVan
be modified, deleted or added by Ihe Principal DGIT (System)1DGIT (System).

4 Modes of Generation of EVC

Case 1: Where the EVC (Electronic Verification Code) is g~ner~ted ~:.~~
Verifier logs in to the e.fiIing website https:llincometax,nd,aefilong.9
through Net·Banking

. . . 050 provide
Specified banks regislered with the Income Tax Department for ttus p~rp ' . "My
direct access to the e-filing website t.e. httPs:llincometaxindiaefll,"g.QO~J!.! h
Account" 10 a Verifier through Internet Banking. The Banks will be provldm9 ~O;::N
facilities to their account holders whose bank accounts have ~ v~hdate Th e
nul1lber (primary Account Holder) as part of lhe 'Know Your Chenl (KYC) . will
facIlity Will be available on their present Internet Banking website and the Verifier .
use this facility using existing internet banking user id, login password & transa~t~on
password. When the user logs in via Net-banking and seeks redirection to e·f,lIng
Ihen he will be redirecled 10 the E·fihng website where he can generaIe Ihe EVC
which will be displayed and also sent to his validated Mobile number registered ~dh
https:llincometaxindiaefilina .gov.in. This EVe generated through this net·bankln9
mode can be used to verify Assessee's Income Tax return.

Case 2: Where the EVe (Electronic Verification Code) is generated after
Aadhaar authentication using Aadhaar One l ime Password (Aadhaar OlP)

The Aadhaar authentication framework of Unique ldentitication Authority of India
(UIDAI) is an example of whal is called 'Federated ldentity Services for Government '
- i.e. an independent agency of the Government undertakes to authenticate the
identity of the citizen/person using Aadhaar for all 'relying parties' or verifiers. The
Income Tax Department has registered with UIDAI for Aadhaar authentication
service.

A Verifier can provide his Aadhaar number for linking with his PAN on the e-filing
website r.e. https:/Iincometaxindiaefiling.gov.in which will be verified on the basis of
his name, date of birth and gender as per PAN database with similar data available
under his Aadhaar wilh UIDAI. If lhe Aadhar authentication in this manner is
successful, the Verifier's Aadhaar will be linked to his PAN. Thereafter , an OTP will
be generated by UIDAI and senl 10 Ihe Verifier's mobile number regislered with
UIDAI. This Aadhaar OTP will be the EVC generated under Ihis Aadhaar
Aulhenlication and OTP mode and can be used 10 verify Ihe Assessee's Income Tax
return.

The Aadhaar OTP as EVC will be valid for 10 minutes (or as specified by UIDAI ).

Case 3: Where the EVC (Electronic Verification Code) is generated using
Automatic Teller Machine (ATM) of a Bank

Verifier whose ATM card is linked 10 PAN validated bank account and the Bank is
registered with the Income Tax Department for providing Ihis service can generate
an EVC Ihrough this mode. A Verifier can access the ATM of the Bank in which

. he/s~e~h~ account usmg ATM (DebIVCredit) card. After due authentication by
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